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Raids and Firing by Nagas
r Pandit D .N. Tiwary:J Shri D. C. Sharma:
] 8hrl Ragtmnath Singh:
(_ Shri Mohan Swamp:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether it is a fact that even 
after the demand of Nagas about the 
Central administration of Hill areas 
of Assam has been conceded, raids 
and firings by Naga rebels continue;

(b) the number of raid and shoot­
ings by Naga rebels after the settle­
ment of the issue of Naga Hills area 
administration; and

(c) the circumstances under which 
they were carried out?

The Minister of State in the Minis­
try of Home Affairs (Shri Datar):
(a) It is a fact that raids and firings 
have not completely ceased

(b) 25 incidents have been reported 
during the period 25th September 
1957 to 10th November, 1957.

(c) Most of these incidents have 
been in the nature o f ineffective snip­
ing, from a long range, on Govern­
ment convoys or posts. There have
been a few incidents o f armed rob­
beries.

“ Malikhana” to ex -R olen
882. Shri Manlyangadan: Will the

Minister of Home Affairs be pleased
to state:

(a) whether the Government of 
India had granted a Malikhana to 
the former Parppanad Raja’s family 
and whether it is still being paid;

(b ) if so, the total amount paid 
from November 1948 to October, 1957; 
and

(c )  whether certain members of 
Chembrole family pointed out to the 
Central Government in October 1946 
that the disbursement of the Mali­
khana should be stayed, pending a 
thorough examination?

The Minister o f State in the Minis­
try o f Home Affairs (Shri Datar):
(a) Yes.

(b ) The information is being col­
lected and will be laid on the Table
of the House.

(c) Yee. The Government of India 
did not consider that there was justi­
fication for holding up the payment of 
the Malikhana. The persons who re­
presented were therefore informed 
that they could seek their remedy in 
a Court of law. We are informed that 
a civil suit on the subject is now 
pending in the Courts of Kerala State.

Foreign Experts in Defence 
Services

883. Shri Warior: Will the Minister 
of Defence be pleased to lay a state­
ment on the Table showing:

(a) the nationality and assignments 
of the foreign experts who are em­
ployed at present in India’s Defence 
Services;

(b) the number of experts who 
have left for Pakistan after their




